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O M pm H vr PiiH nUiH-fiw -M irtrt- 
to* Plan far Oetr Imtmtry..

• 196. SHRI E. K IMHICHIBAVA: 
SHRI M. M LAWRENCE:

Will the Minister of INDUSTRY be 
pleased to stater

(a) whether Sixth Five Year Plan 
has any programme tor the desifnlng 
of |  cooperative production-cum 
marketing (nrm alongwifh the States 
to help the disadvantaged sections en
gaged ln coir industry;

(b) if so, details of the said plan; 
and

(c) if not, the reasons for the same?

THE MINISTER OP INDUCTRV
AND STEEL AND MINES <SH1U 
NARAYAN DATT TIWARI): ta> Yes 
Sir.

(b) The Sixth Plan outlay in the 
Central Sector tor the development of 
the coir industry is Rs. 15 crores. Out 
of thig an amout of lb. 9,5 crores is 
earmarked for co-operatfvtaattan of 
the co'r industry. This co-opera tlvisa- 
tkm scheme ti designed to cover share

H
capita] assistance, marketing assist
ance, managerial assistance antf assis
tance for modernisation of equipment.

(c) Does not arise.

Pollution of River Chaliary by Gwa- 
Uoar Rayons »

•167. SHRI V S. VUAYARAGHA- 
VAN: Will the *PRIME MINISTER be 
pleased to state:

(a) whether Government are aware 
of the growing menace of pollution of 
the Chaliar River in Kerala, by the 
effluent from Gwalior Rayons Mavoor; 
and

(b) if so, the step; proposed to be 
taken in this regard?

THE PRIME MINISTER (SHRI 
MATI INDIRA GANDftl): (a) Yes. 
Sir.

(b) The Undertaking had been di
rected by the Slate Board for Pwven 
tion end Control of Water Pollution 
to put up adequate effluent treatmflrt 
plant so that ih« effluents conform to 
the standard* prescribed by the State 
Board. The Undertaking had also been 
directed to discharge treated effluents 
at •  distance of A.4 Km downstream 
of th» Factory site. For failure to com
ply with ihe*r directions, the state 
Board ha* launched proaecution 
against the Undertaking in the Cmrt 
of Law tinder the Provisions Of the 
Water fP*Cf*> Act. 1*74.

District Level PtaMiag Machinery In 
States

•IS*. SHRI SONTOSH MOHAN 
DEV: 

SHRI RAMAVATAR 
BHASTRI: 

Win the Minister of PLANNING 
be pleased to state:

(a) whether It to a fact that the 
Planning ComaMon had approved a 
scheme 40 strengthen difMct brtM 
rtaanteg machinery In the S tate to




